
ACE No. XI1 OP 1920. 

(Received the assent of  the Governor General on the 1 2 t l  Marck, 
1920.) 

An Act fur ther  to  amend  the Workman's 
Breach of Contract Act, 1859. 

HEREAS it is expedient further to amend the XI'Iof 1 W Workllian's Breach of Contract Act, 1859; It 
is hereby enacted as follows :- 

Short titls. 1. This Act map be called the Workman's Breach 
of Contract (Amendment) Act, 1920. 

Arner~dme~~t 2. (-1) Bection 1 of the Woxkman's Breach of . 
of Contract Act, 1859 r herrainaftor referred to as the I Act X l I I  of 
1869. said Act) shall be re-numbwed sub-section (1) of 

section 1. 
(2) I n  the said sub-section- 

(a) after the words " an advance of money " the 
words " not exceetting three hundred 
rupees " shall be inserled ; a d  

( b )  the words "and tho Magistrate sllall there- 
upon issue " to the end of tile section shall 
be omitted. 

(3) To the said section the following sub-sectiohs 
shall be added, namely :- 

" (2) The Mag-istrate shall a t  once examine the 
complainant on oath, and may thereupon 
dismiss the complaint if in his opinion 
there is no sufficient ground for pro- 
ceeding. 

(8) I f  in the opinion of the Magistrate there is 
sufficient ground for proceeding, he shall 

issue 



issue a summons or warrant, as he may 
think proper, for bringing before him 
such artificer, workman or labonrer, and 
shall hear and determine the case." 

3. For section 2 of the said Act the following Substitution 
of new scc- 

sections shall be substituted, namely :- tions section for 2, ~ c t  
XI11 of 1889. 

2. (I)  If it shall be proved to the satisfaction 0 rder for re- 
payment of of the Magistrate $hat such artificer, workmi~n Or advance or 

labourer has received money in advance, not ex- ~ r f ~ ' m a ~ m  
of coutrnct. 

ceding three hundred rupees, from the complainant 
on account of any such work, and has wilt'111ly and 
without lawful or reasonable excuse neglected or 
refused to perform or get performed the same accord- 
ing to the terms of his contract, the Magistrate mag 
in hi~discretion either order such artificer, ~rorlcrnan 
or labourer to repay the money advanced, or such 
part thereof a3 may be juet and proper, within such 
period and in such instalments, if any, as the Magis- 
trate thinks fit, or order him to perform or get per- 
formed such work within such period, not exceeding 
one year, as the Magistrate may determine and othor- 
wise according to the terms of the contract : 

Provided that no such1 order shall be made- 
(a) unless the complaint was brought within thrm 

months of the neglect or refusal; or 
(b) if i t  is proved that the oomplainant has oq 

any previous occasion obtained an order 
under this sub-section against such artid 
ficer, workman or labourer. 

Explanatiota :-Where no time has been fixed for 
the performance of a contract, neglect may be pre- 
sumed to have occurred on the expiry of such period 
as the Magistrate deems to be a reasonable time for .. - 
the performance, thereof. 

(2) If such artificer, workman or labourer shall 
fail to comply with an order made under sub-section 
( I ) ,  the Magistrate may sentence him to imprison- 
ment for a period hot exceeding three months, or, 
if the order be for the repayment of a sum of money, 

for 
6 %  
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for a period which may extend to three months 
or until repyment is made, whichever period is 
shorter : 

Provided that, vhere any instdment has been 
ordered, no se~~tence of imprisonment exceeding'one 
month shall be passed for default in paymeut of any 
one instalment, and the aggregate of such sentences 
shall not exceed three months. 

(3) The Megistrate may, from time to tirnc, 
extend. the period for repaymelit of money advanced 
or for t.he performance of work, as the case may be, 
and may vary the instalmeilts : 

Provided that no order shall be made under this 
sub-section extending. beyond one year from th,e date 
of the order uhder sub-section (1) tlie period within 
wLich the work is to be performed.. 

(4) KO repa-yment of any money or order therefor 
shall deprive {.he complainant of any civil remedy 
whether for the recovery of any money, advanced and 
remaining unpaid or otherwise, vhich he may have 
otherwise than under this Act. - 

Inequitable 2A. The Magistrate way in his discretion refuse 
co~~tracts not 
to be enforced. to make an order under section 2 where in his opinion 

the contract in respect of a breach of which the 
complaint has been -made was substantially unfair. 

CompensaLion 213. ( I )  If in any proceedings under this Act the 
i n  false or 
fiiV01,,, Magistrate is,of opinion t11a.t the complaint was false 
-uexetinna to the knowledge of the complainant or was frivolous 

or vexatious, he may in his discretion call upon the 
complainant forthwith .to show cause why he should 

compensatio.n to the person complained 

(2) The Magistrate shall co.nsider a,ny cause ~vhicfn 
such complainant may show, and, if after so doing 
he is ~atisfied that the accusation was false to the 
knowledge of the complainant or was frivolous or 
vexatious, he may, for reasons to be recorded, direct 

ensation not exceeding fifty rupees be 
complainant to ihe person complained 

(3.) ~orn~ensa t ioa  
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(3) Compensation for the payment of which an  
order is made under sub-sectiop (2) shall be recover- 
able as i f  it were a fine, and the Magistrate may, by 
the order directing payment of the same, further 
order that in default of payment the complainant 
shall suffer simple imprisonment for a period which 
may extend to thirty da.ys or until payment is macle, 
mrhicl~ever period is shorter." 

4. I n  section 3 of the said Act for tlie words "to Amendment 
of section 3, be imprisoned with hard labour" the words " to A,.t of 

imprisonment " &all be substituted. 1859. 

s itntion 5, For section 4 of the said Act the following sub t 

section shall be substituted, namely :- of new sectioo 
for scction 4 
Act XI11 of 
1S69. 

4. I n  this Act the word '6corntract " shall ex- TO what 

IY of 181$ tend to all contracts within the meaning of tlis Indian colltr4cts A C ~  
extot~da. 

Contract Act, 1872 : 
Provided that nothing in this Act shall apply to, 

contracts where, ti period having been specified for 
performance, such period exceells one pear." 


